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Neyveli, for the year 1965-
66, a.00g with the Auaiea
Acc.ung and commeni of
the Comptrol.er ana Audl-
tor Geneial theseon, unaer
sub-secuon (1) of se.tion
818A of the Compun.es
Act, 1958.

(ii) Review by the Govern.
m:nt on the workng of
the above Company.
[Placed in the Library, See
No. LT-292/67.)

A copy of the Annual
Repor: of the Nutional
Mineral Deve!opment Cor-
poraiion Limited, Mew
Delhi, for the yzar 1935-86,
along with the Audited
A-~count; and the com-
ments of the Comptrolltr
and Auditor General
‘thereon under sub-section
(1) of section 619A of the
Companes Act, 1956.

) (i)

(ii) Review by the Govern-
m:nt on the working of
the above Comboany.
fPac~d in the Library. See
No. LT-186/67.]

(3) (i) A copy of the Annual Re-
port of the Manganese Ore
(India) Limit-d N -gour,
for the year 1965-66. atong
with the Audited Ac-ounts
and th: comments of the
Com»ntro ler and  Aufitor
General  thzrean, under
mhesection (1) of recton

T 619A of the Companies
Act, 1956.

(i) Review by the Govera-
ment on the working of
tha above C ‘mpany
[P coq in tha Library, Sec

No. LT-187/67.]

Revorr or S.T.C. anp Exrorr or
. Rus*z» Briring (INsPeeTION) Ruies

The Devuty Minrtver tn the Minls‘ry
of Comme-cn (Shei Rhaf Oureeh))
(On behalf of Shri Dinesh Singh):
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I beg to lay on the Table—

(1) (i) A copy of the Annual Re-
Part of the State Trading
Coipuration of India ia-
mited, New Delhi, for the
year 1985-66. along with
the Audiied Accouats and
tne comments of the Com-
troller and Auditor General
thereoa under sub-section
(1) of section 610A of the
Companies Act, 1956.

(ii) Review by the Government
on the working of tho
aoave Corporaticn. (P.ac-
ed in the Library, See No.
LT-294/67.}

(2) A cody of the Export of Rub-
ber Bafting (Inspection) Rules,
1968. published in Notification
No. 5.0. 848 In Gazette of
India dated the 13th Marcn,
19687, undar sub-section (3) of
section 17 of tha Export (Qua-
litv Control and  Insmection)
Act, 1063. [P.ac-d in the Lib=
rary. See No, LT-295/67.}
TERRITORIAL  ARVY (FInsT AmMIwo.
MENT) RULES

The Minlter of Parliamentary
Affairs and Communications (Dr,
Ram Sudhag Singh) On beha!{
Shri Bali Ram Bhagat): 1 beg to
lay on the Table a copy of the Terri-
torial  Army  (First Amendm-2nt)
Rules, 1987, published in Notification
No. SR.0. 92 in Gazstte of India
dated the 18th March, 1937, {ssued
under gection 14 of the Tarritoriai
Army A-t, 1948, [Placed i the Lib-
the Library, See No, LT-296/87.}

STATEMENT SHOWING AcT-nN TAKEN Oon
ASSURANCES KTC,

Dr. Ram Subhig Singh

(On dehslf
ot Shri 1. K. Gujral): o

I beg to
lay on tha Table the tollow
ing statements showing the action

taken by the Governmant on various
Basurances, promises and undertak-
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ings given by the Ministers during

the various sessions of Lok Sabha:—

Fourth Lok Sabhg,
- 1, Statement No. I—
First Session, 1867.

Third Lok Sabha

2. Supplementary State-
ment No. 11—
Sixteenth Session, 1966.
3 Supplementary State-
ment No. V—
Fifteenth Session, 1866.
4. Supplementary State~

ment No.

Fourteenth Session, 1866.
5. Supplementary State-

ment No.

Twelfth Session, 1965.
8. Supp ementary  State-
ment No. XVII—
Eleventh Session, 1985.
Supplementary  State-
ment No. XXV—
Seventh Session, 1964.

k8

[Placed in the Library, See No.
Lr-297|67.)
Shrli S. M. Banerjes (Kanpur):

Sir, about these various assurances,
promises and undertakings given by
the Ministers during the various ses-
sions of the Third Lok Sabha and the
Pourth Lok Sabha I have to mention
one thing. Last time also 1 men-
tioned it. During the Third Lok
Sabha certain assurances were given
in this House. One was given, after
wa ped a discdssion, to the effect
that there would be a proper inquiry
into the various shady deasis of
Messrs. Aminchand Yeareylal. 'That
assurance has not been fulfilled.

Another assurance was given in
this session. When the CIA activities
in our 'y were tioned by
v hon. M s of this Hoase,
a solemn assurance was given by
Shri Chag'a, the External Affairs
Minister, that he would contact bhis
colleagues and let this House know
whether any commission would be
appointed or not. That slec has not
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been fulfilled and tomorrow is ihe
last day of the session.

Thirdly, the hon. Minister for Par-
liamentary Affairs promised that he
will ask the Commerce Minister to
make a st on the mi d
concern of Lakshmi Ratan Cotton
Mi'ls, Kanpur, which the Central Gov.
ernment wanted to take over. They
have not yet takep it over despite thas
fact that the committee appointed by
them have r ded i
1y that it should be taken over. That
assurance has not been fulfilled, that
is, the Minister of Parliamentary
Affairs has not made a statement on
that.

Fourthly, on 5th December, 1966,
on the last day of the last Lok Sabha,
an assurance was given by the hon.
Defence Minister, Shri Swaran Singh,
when I raised the question of the
victimisation of the employees of
Hindustan Aeronautics Ltd.,, Xanpur
who were wrongly dismissed. He gave
an assurance that he will consider the
case and inform this House. That has
not yet been done,

These are the four assurances which
were given and which have not been
tulfilled. 1 would request you to take
note of them and request the Minig~
ters concerned to make statements to-
morrow, the last day of this session,

Mr. Deputy-Speaker: They will be
looked into by the Committee on
Assurances. Some of the assurances
were only recently given on the fioor
of the House. The Committee on As-
surances will look into them.

Shri 8. M. Banerjee: What about
the old ones?

Mr. Deputy-Speaker:
be looked into,

Shri 8. M. Banerjee: Sir, tomorrow
ig the last day of the session. This
is my submission. About the C.LA.
also, the hon. Deputy Prime Minister
made & statement outside that there
will be an invesigation made about the
ClA, money or American money

They will also
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coming into vur country, whether
through the CLA. or any other
sgency., 1 am thankful to him for
that. The Minister concerned gave a
:solempn assurance in this House, when
there was a demand from all sections
©of the House, both Opposition and
Congress, that there will] be a probe
into the matter on the C.ILA. activi-
ties. Then, there were the assurances
made about the Lakshmi Ratan Cotton
Mills, Kanpur and the HAL. emplo~
yees who were wrongly dismissed.
“There is a serious situation today. The
Minister gave an assurance on the 5th
December, 1966 and tomorrow is the
last day of the session and, therefore,
I urge upon you to do the needful.
12 these sta'ementsg can be made, that
will save the situation in the Lakshmi
Ratan Cotton Mills, Kanpur and the
HAL, Kanpur. I am raising these
things not because I am electeq from
that place but the situation is very
serious.

Dr. Ram Subhag Singh: Sir, as you
have rightly said, the Committee on
Assurances will look into the matter
to see that all the assurance that
have not been fulfilled sre fulfilled
1ater on.

Ay regardy the Aminchang Pyarelal
transactions, that is a matter which
will certainly be gone into within the
limjts of the assurance made by the
Minister concerned. As regards the
assurance that Mr, Chagla gave about
the C.LLA, that was only recently
made and so i the case of Lskshmi
Ratan Cotton Mills, Kanpur. I have
already brought it to the notice of the
Minister concerned, that is, the Minis-
ter of Commerce and he will do the
needful. In that regard too, I have
not given any assurance that I will
get it done during this time.

Shri 8. M. Banerjee: You said :bat.
Dr. Ram Sabhag Singh: I conveyed
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Dr. Ram Subhag Simgh: ...and he
was replying to it. .Anyway. that has
been brought to hig notice. The Com-
mittee on Assurances will go into it

Shrl 8. M, Banerjee: When I raised
this question the Speaker, in
his wisdom, asked the hon.
Minister and he was kind enough
to say that he will convey it to the
Commerce Minister and ask him to
make a statement if he so desires. I
am not misquoting him. The second
thing is about the H.A.L. employees,
That is a public undertaking and
there ig a serious situation 1 urge
upon you to do the needful. The hon.
Ministers gave an assurance which
was very sympathetically received by
al] the 4000 employees. Tomorrow s
the last day of the session and I would
requcst him to make g statement.
That will avert the serioug situation
that has developed there. I know
that these things go to the Assurances
Committee. It will take a long time,
The sitaation is quite explosive.
would urge upon the Commerce Min-
ister and the Defence Minister to make
statements tomorrow.

st st A wgmT  (Iw)
I &uy ¥ av & foq agr  faar
T § i THT gAT T @A IF
®fag ...

Mr. Deputy-Speaker: We are on
the question of assurances. If you
have got to say something on that,
you can say it at the appropriate
time and not now.

Shri Shashi Ranjan (Pupri): May I
say & word about this? The Com-
mitiee on Assurances looks into the
assurances and if any clarification js
to be sought from the Minister con-
cerned, it i3 to be done through the
Parliamentary Affairs Department and
it is the Minister in-charge of Parlia-
mentary Affairs Department who re-
plies in the House and asks the Min-
ister ned to furnish proper ex-

that to him and even today a

planation.

So, actually the Minister of Parlia-
mentary Affairs is to reply ss to
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[(Shri Bhashi Ranjan}
within what time limit he wou'd get
the assurances fulfilled and by what
time he would reply in the House
sbout those assurances,

Popers Loid

Dr. Ram Subhag Bingh: The hon.
Member hag not followed what I anid.

Absut Lakshmi Rat an Cotton Mills,
oniy four or five days bick, Mr.
Banerjee raised that point and the
next day, I conveyed it to the Com-
mer e Minis er with a request that,
it the e wa; anthing, he might make
a statement in the House—as Mr.
Banerjee himse'f hag pointed out, if
he so desired. Thig assurance is only
four or five days' old.

So is the case abou! Mr. Chagla.
‘That ig also a point which ig perhaps
a week old.

About HAL, he says that it was
made in Decambar, 1966.

Certainly, all the assuranceg that
were given by the concerned Minis-
ters wil. have to be {ufilled and Lthey
will b2 fuilfilled within a 1easonable
time limit.

Shri Shashi Ranjan: 1If the Assur-
ances Committee are allowed to coa-
duct directiy the Min:isters, I think
it will short-circuil the affair and it
will be d.ne quickly.

APRIL 7, 1987
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under sub-gsection (8) of sen=
tion 8§ of the Emerge-cy Risks
(Goods) Insurance A t, 1962,
[Plazed in Library. Seg No.

L'T-208/86.]
{(2) A copy of the Eme-gency
Risks (Factories) Insurance

(Amendmen ) = ieme, 1087
pub’ishei in Notificaton No.
S O. 1010 in Gazette of India
dated the 23rd Mar h 1867,
under sub-section (7) of sec-
ticn 3 of the Emergency Risks
(Factories) Insurance Act,
1962 (Plac»d in Library, Sce
No. LT-299/67.]

st TR(CoAT ) D ST
’?5!‘!’, HG Qe log T 47T 835 31

Mr. Deputy-Speaker: Now papers
are being laid on the Table. I have
cal’'ed Mr, Pant. I will listen to him
later.

Shrl K. C. Pant: I have already

laid.

Accounrs or NarovaL Coop maTiva
DEVELOPMENT CORPORATION

The Minister of State in th> Miniw-
try ot Food, Agriculture, Community
Devel and Cooperatio (Shri
Annasahlb Shinde': I beg to lay un
the Table a copy of the Certified Ac-
counts of the National Cooperative

Mr. Deputy-Spcrker: The Minist

ef Parliamcntary Affairg iy vigilant
about these things and he wil] take
s.eps at the app opriate time.

Mr. K. C. Pant.

EMERGENCY Risxs INSURANCE (AMEND-
MENT) SCHEMES

The Minister of State in the Minis-
try of Finan e (Shri K C. Pant): J
bag to lay on the Table—

(1) A ropy of the Emergency
Riskg (Gcois) Insuraare
(Amendmen’) Scheme, 1967,
published in Notifiation N2,
8.0, 1009 in Gazette of India
dated the 23rd March, 1987,

1 t Corporation, New Delhi,
for the yea- 1965-66 along with the
Audit Report thereon, under sub-sec-
tion (4) of section 17 of the Nation»t
Cooperat ve Devel Corporation
Act, 1952, [Placed in Library, See
No, LT-300/67.]

NOTIFICATIONS UNDER ALL Inpra
ServiceEs Acr

The Minister of State in the Minls-
try o« stome Affairs (Shei Vidya
Chiran Shukla): I beg to lay on the
Table:

(1) A c~nv ea-h of the f~l'owing
Notifications unie- sub-secti-n
(2) of s»ction 3 of ‘he Al
India Services Act, 1951:—



